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Inspection by the Joint Committee constituted by Hon’ble NGT in OA No. 

195/2023 titled “Vivek Mehna Vs Govt of NCT of Delhi » 

(1) Name and Address of the unit:- Krishna Greens by Mapple Gold, H1 Pushpanjali Farms 

NH-8 Link Road, Dwarka Bharthal Road, Delhi-110061. 

(2) Date of inspection:- 16.03.2024 at 08:00 PM. 

(3) Details of the inspection team: Sh. Lakshay Singhal — DM, South West District, Sh. 

Amzad Khan - JEE, DPCC 

(4) Contact details of the unit:- Ashok Kumar Dusad - Landlord 9811119560 , Mr. Manish 

Munjal - Occupier 9811084394 

(5) Details of the venue:- This banquet consists of 3 Halls(Sapphire, Pearl and Crystal of 

capacity 150,200 and 250 respectively) and open area. 

During the inspection a function was going on in the open area part in front of banquet hall. 

Unit representative informed that this function is booked for approx. 150 persons and about a 

hundred people were present at the time of inspection. 

(6) Permission from the statutory authorities like MCD, Fire, DPCC, FSSAI: 

The premises has a valid Consent to operate (CTO) under Water and Air Act valid upto: 

25.05.2033. Copy of the CTO is enclosed as Annexure-1 

A permission from MCD dated 27.04.2009 was produced for commercial use of farmhouse 

for holding social functions such as weddings and parties etc. along with copy of payment 

receipt of MCD dated 05.03.2024, 06.02.2023, and 09.08.2023. Copies of the same are 

enclosed as Annexure-2 

Fire safety certificate has expired on 11.03.2024. Copy of the expired permission is enclosed 

as Annexure-3.
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FSSAI certificate is Valid upto 29.05.2024 Copy is enclosed as Annexure-10. 

(7) Sources of Water in the unit:- 

(i) Outside water from Tankers (Copy of the bill enclosed as Annexure-4) 

(11) Packaged water 

(iii)  Treated effluent from treatment plant. 

(iv) 01 Borewell 

(8) Details from where Waste Water is generated in the unit:- 

(1) Toilets/urinals of each Hall 

(i) Kitchen. 

(9) Mode of disposal of discharge from toilets/urinals/bathrooms: The Unit has installed a 

common septic tank in the premises for collecting the waste from toilets. Septage is being 

disposed through an outside agency namely Gopal Gulia(Safety Tank Cleaning System), 

Lallu Pandit, Near MCD office, Samalkha, New Delhi-110037. Bill dated 28.02.2024 of the 

cleaning service of septic tank is enclosed as Annexure-5. It was informed that cleaning is 

done on a regular basis 

(10) Treatment of Waste Water generated from the Kitchen and mode of disposal of 

treated effluent: 

1. Unit has installed STP for the treatment of effluent generated from the kitchen 

from washing of utensils. 

2. Owner informed that the plant capacity is 20KLD and treated effluent is reused 

in the banquet as water for flushing in toilets, sprinkling and for gardening 

purposes in the banquet. 

3. Treatment plant consists of Oil and Grease Trap, Aeration tank, Chemical 

dosing tank, settling tank and Filtration tank and clear water tank. 

4. During the time of inspection operator started the plant and the same was found 

operational 

5. Flow meter was not found installed in the plant. 

6. Log-book of the plant from 01.01 2024 to 16.03.2024 is shown to the Joint 

inspection team.(Copy of the same is enclosed as Annexure-11). 

(11) Details of Power supply and DG sets in the unit:
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1. Unit has one Electricity connection of sanction load (6 kVA) 

o 6 DG sets with acoustic enclosure- 3x125KVA, 2x250KVA and1x380KVA 

3. Logbook of DG sets is not maintained as it is not shown to the joint inspection 

team. 

(12) Compliance of CAQM directions with respect to DG sets: 

All the 06 DG sets are non-compliant wrt CAQM directions No-76 

Unit owner informed that they are in the process of installing Retrofitting Emissions Control 

Device (RECD) and unit also provided purchase order of 6 RECD dated 05.03.2024. Copy of 

the order placed is enclosed as Annexure-7 

(13) Air Pollution sources and control systems: 

1. Tn the common kitchen unit has provided ducting and hood arrangement to 

channelize the emissions from cooking operations. 

2. LPG based tandoors were found installed in the kitchen. 

(14) Noise Pollution control measures:- Unit has provided acoustic systems for noise 

control on DG sets and during the inspection owner informed that all 3 halls in the banquet 

are sound proof. Also during the inspection function was going in the open part of the 

banquet and DJ sound system was not playing in the area. 

(15) Ground water extraction and permission from Competent Authority: 

01 Borewell was found installed in the banquet for which unit owner had shown certificate of 

registration from CGWA dated 10.11.1998. However, purpose for which the permission was 

given is not shown to the joint committee whether it was given for agriculture purpose or 

commercial purpose. Copy of the same is enclosed as Annexure-6. Currently the borewell is 

being used for commercial purpose. No permission from the District Advisory Committee 

(DAC) for the borewell as per the Notification of Department of Environment dated 

12.7.2010. 

(16) Fire safety: Fire safety certificate has expired on 11.03.2024. Copy of the same is 

enclosed as Annexure-3. Unit has informed the Joint Committee during the inspection that 

they have applied for renewal of the same, but no document was shown to the inspection 

team.
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(17) Parking facilities: Unit informed the joint committee that properties H2 and H3 are 

used for parking purpose. A copy of the agreement with property H3 provided but no 

parking agreement of property H2 was furnished by the owner. Copy of the agreement is 

enclosed as Annexure-8. 

(18) Solid waste Management in the unit: The unit is collecting all the Solid Waste in 

black polythenes without segregating dry and wet waste and is stored in an open area 

adjacent to the treatment plant. Owner informed that they give waste to M/s Delhi Waste 

Management Najafgarh Pvt. Ltd for disposal. Unit has also installed composting machine for 

the treatment of garden and bio-degradable waste. Copy of the receipt given by M/s Delhi 

Waste Management Najafgarh Pvt. Ltd for collection and management of the solid waste is 

enclosed as Annexure-9. Copy of logbook of Composting machine is enclosed as Annexure- 

12 

Recommendations 

1. MCD should ensure that the unit is operating in accordance with its permission 

dated 27.04.2009. 

e The unit is operating with expired fire safety license hence it should be renewed by 

the unit and follow all the fire safety guidelines. 

Borewell is being used for commercial purpose and is not authorized by DAC as per 

procedure. Relevant actions as per rules will be taken by the office of the DM 

(South-West) for sealing. 

4. The unit must ensure compliance with direction No-76 of CAQM and till then DG 

sets should not be used without ensuring compliance with direction No-76 of 

CAQM. Logbook of DG sets should be maintained. 

w The unit must ensure that the septic tank waste is transported through authorized 

tankers or service providers. 

6. The unit must ensure regular cleaning of oil and grease trap for smooth functioning 

of treatment plant and the same should be incorporated in log book of Wastewater 

Treatment Plant 

7. Unit should install two bin system for segregating dry and wet waste 

(Lakshay*Singhal) (Amzad Khan) 

DM, South West Distt. JEE, DPCC 

LAKSHAY SINGHAL, IAS 
District Magistrate 
South-West Delhi 

0Old Termina! Tax Building 

Kapashera, New Delhi-110037
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